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the Pasys of what there is  in the
Constitution or what there

is in the Bill. So. far as T am con-
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SHRI INDER KUMAR GUWJRAL
(Bihar): Sir, I rise to suport what
the hon. Member, Mr. Vijay Ku-
mar Malhotrg hes said. I say so be-
cause not only do I see a rationale
in what he has said, but also be-
cause, as a resident of Delhj and
having functioned in various civic
forms of the city, I feel concerned
at the deterioration of several things,
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Only a few months ago we had
scen the ghastly sight of plague co-
ining up. We also see pollution pro-
piemy ansing everywherc. We see
the housing problem. We see that
everyday, problems are mounting.
After a long time, we have an e€lec-
ted Govermment in Delhi. It 1s a
different matter that my party does
not feel happy with the election of
the BJP. But that is a secondary
isswe. An elegted Government is
an elected Goverhment. Once an
elected Government has been put in
office, then you should not try to
sabotage its functioning by withdra-
wing itg resources. It is not only
a question of State autonomy, but
also a question of what We can do
for the city. We all criticise the
Government and the civic ‘bodies
and rightly for not doing several
things. But funds a:e being arbitra-
rily  withdrawn and nobody is
willing to say, why it was done.
Now, past{ debts are being settled
like this. Who was responsible for
those debts? Which Government was
rasponsible? Tf the Central Govern-
ment did it, then, Central  Gov-
ernment should be held responsible
for this. They should not penalise
those who were not a party, if I
may say so, to the default. I, there.
fore, urge the Government to kind-
1y listen to this and not treat it ps
a party issue. It should treat it as
an isswe of the city. Bven the Go-
vernment of India js seated in  the
cily. Since the Government of
India and the Parliament are here
and we see the deteriorating cir-
cumstances of the environment, na-
turally, it needs to be investigated.
If electricitv. medical health, edu-
cagion and housing are not kept up,
we need {n do something. W, were
heving some hope, when the last
Plan wag finalised and when the
Chict Minister of Delhi made a
statement. We felt thap at  least,
aome effort mas being made to  try
and ameliorate the sifpation. Now,
we are confronted with this situa-
tion, 1 stromglv wrge the Goverrment
and T raise my voice in support of what
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Mr. Vijay kumar Malaotrta has said.
Thauk you

SHRI WAGMOHAN (Nominated) :
S., 1 strongly support what Mr.
Vijay Bumar Malhotra has said and
what Mr. Inder Kumar Gujanal has
sai. At present, Delhi is having the
woist of hoth the worlds—worst as
& Union Territory and worst as a
State, They are not treating it pro-
perly and fairly. Apart fiom what
nas been said by Mr., Vijay Kumar
Malhotra, I would lke to bring one
basic fact to the notice of the
touse. Delkj has now become the
fourth most polluteg city in the
world and ihat hag been created b¥
the policies over which local Go-
vernments have neo control. If the
environment becomes bad, all of Uus
are going to become sick, If a step-
motherly treatmen( ig accorded to
Delhi, all of us are going to suffer
1 one way or the other. The whole
nationg produclivity is going to suf-
fer. Anothe, important point which
is wusually forgotten by the critics
of Delhi is this. They say, “Delhi
is being given @ liberal treatment
as compared to the other cities,”
In fact, it js the other way round.
Delh#'s revenues are being eaten
away. How? For example, techni-
celly speaking, lands are held in
the name of the President because
Delhi is technically a Union Terito-
ry. Now, what happens when you
convert the landy for commercial
or for more intensive use ag it
happened in the Connaught Circus
Extension or the other aress nf New
Delhi? In such a case, pll the servi-
ces have to be provided by the lo-
cal bodies. Provision of additional
watber,  additionaj electricity, addi-
tional sewerage, additional roadways,
ete. are not covered undep the Plan
allocation. This being one position,
another position is that the con-
vergion charges are taken by the
Government of India. And the value
of the land, which runs inge croree
of rupees for a single plot, is all
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taken by them. Nobody takeg notice
of that. I have repeatedly urged
at the level of the Lt. Governor
that this money should be given
to the State of Delhi because , the
money is re-invested in that State.
But nobody listens. Therefore, the
issue is, apart from what the other
Members have said, it shoula also
be considered whether the money
which is obtained out of conversion
charges, ground rents and lemses
should be given by the Centra] Gov-
ernment back to the Union Territory
so that it is utilised for the people
of Delhi. ,Already, the population
of Delhi has gone up %o 110 lakhs.
What are we going to do if the
situation goes on like this?

Thank you very much, Sir.

THE VICE-CHAIRMAN (SHRI
SURESH PACHOURI): Mr. Gopal-
samy. Not present. Mr. Nilotpal
Basu. . . (Interruptions)
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Some Minister should come forward
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PROF. VIJAY KUMAR MALHO-

TRA: Sir, let some Minister respond.
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THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MAR-
GARET ALVA): Sir, the Home Mi-
nister ig not here. We can convzy
their sentiments to the Home Mini-
ster. .. (Inierrupticns) . .
o st adE s wEmY o §Eae
Fed A A AT AG § | TAEEE
w1 FE il g T &, L (s
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RE: DISHONOURING OF THE
WEST BENGAL STATE LEGISLA-
TURE BY THE DEPARTMENT OF
TELECOMMUNICATIONS

SHRI NILOTPAL BASU (West
Bengal): Mr. Vice-Chairman, 8Sir,
the issue which I would like to
raise is a very important one.

In fact with a heavy heart, I am
raising ithis issue. The issue perfains
to the federal character of this
country jand to the very blatant vio-
lation by the Government of the
principleg of federa]l functioning. Sir,
as you know, for a better func-
tioning of the Department of Tele-
communications, Telephone Advisory
Committees have been formed by
the Department of Telecommunica-
t ioms. Government of India, Now,
fin the comstitution of these Com-
mittees, there iz a component of
nomination of elected MLAs bf the



